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IN THE CENTRFAL ADMINISTRATIVE TEIEITIAL, JAIFPUR BEMNIH, JAIFUR
OA Mo, 254 /D7 Date of crder 01.07.1533
V.B.Shatma Son of Shri Ayodhva Frasad aéed about 42 yvears resident of
E-56 Shastri Magar, Ajmer and working as T.F.A. Clerk, Office of the
General Manager Teleccm District, Ajmer.

| .Applicant
Versus

1. Unicn of India through the Secvetary to the Sovt. of India,

Perartment of Telecommunicaticns, Ministry of Comminicaticns, liew

Delhi.

- 2. General Mariager Telecom District, Ajmer

2. &hri PB.F.2huja, Deputy eneral Manager, vfficer of the Seneral
Manager, Teleccm District Ajmer.

4. Zhri M.P.Lchar, T.F.A. 2lerk, Office of the General Manager
Teleccm District, Ajmer

. -Respocndents

 Mr. F.L.Thawani, ccunsel focr the applicant

Mr. Javed Choudhary, counsel for the respondents
CORAM:
Hon'ble Mr. Fatan Prakash, Judicial Member

ORDER

Per H-n'kble Mr. Ratan Pralash, Judicial Menker

Arplicant herein Zhri V.B.Sharma has approached this Tribunal

under Secticn 19 of the Administrative Trikunals Act, 1985 to cquash his

crder of transfer dated 1lth August, 1537 (Ann;Al).

2. The respcondents have put in appearance and have contested the
applicaticon by filing & written rveply. The DA is ifixed for final
hearing today but zt the cutset the learned ccunsel ifcr the applicant
states that the relief scught fcr in the ©A has keen granted tc him and

hence he dces not want to proceed further with the CA.
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3. The 02 has, therefore, Lecome infructuous and it stands disposed

(Ratan Prakaéh)

of accordingly with no order as tc costs.

Judicial Member




